(c) and (d) Gopalpur port is a non-major port under the jurisdiction of Government
of Orissa.

Development of National Waterways No. 5

3096. SHRI RAMA CHANDRA KHUNTIA: Will the Minister of SHIPPING be
pleased to state:

(a) whether Government has declared East Coast Canal and Brahmani Riverine
System as National Waterways No. 5;

(b) whether any steps have been taken by Government for development of these
waterways;

(c) if so, the details thereof, and
(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF SHIPPING (SHRI MUKUL
ROY): (a) Yes, Sir. Talcher-Dhamra stretch of Brahmani-Kharsua-Dhamra rivers,
Geonkhali-Charbatia stretch of East Coast Canal, Charbatia-Dhamra stretch of Matai
river and Mahanandi delta rivers between Mangalgadi and Paradip has been declared as
National Waterways in November, 2008.

(b) to (d) A Detailed Project Report (DPR) has been prepared by Inland Waterways
Authority of India IWAI) for development of National Waterway-5 at an estimated cost
of Rs. 4209 crores. Government has sanctioned 5 posts for Project Monitoring Unit
(PMU) for development of National Waterway-5 through Public Private Partnership
(PPP) mode.

Increase in incidents of collision of ships near ports

3097. SHRIMATI SHOBHANA BHARTIA: Will the Minister of SHIPPING be
pleased to state:

(@) whether the incidents of collision of ships near the Indian ports have increased
recently;

(b) if so, the details thercof alongwith the loss of lives and property occurred
during the last three years and the current year;,

(c) the preventive steps taken to stop such eventualities in future;

(d) whether there is a proposal to bring forward a National Shipping Policy to
ensure environmental security of Indian waters; and

(e) if so, the details thereof and, if not, the reasons therefor?

THE MINISTER OF SHIPPING (SHRI G.K. VASAN): (a) and (b) No, Madam.
There has been no substantial increase in incidence of collision of ships near the Indian
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Ports recently. There has been no loss of life in such incidents of collisions during the last
three years and the current year. There has been no loss to the property except minor
damage to the ships involved in collisions during the last three years from 2007 to 2009.

However,

pollution.

©
1.

in 2010 two incidents of collision have led to major damage to the ships and oil

Some of the major initiatives taken to stop such eventualities are as follows:—

Establishment of Long Range and Identification System (LRIT) on the Indian
Coast.

Restrictions on old vessels in Indian territorial waters and exclusive economic
zone, through executive orders issued by the Directorate.

Stringent Port State and Flag State implementation and inspections of older
vessels in Indian ports.

Establishment of safety fairways, Traffic Separation Schemes, Recommended
routes in coastal waters on the west coast of India.

Issuance of Merchant Shipping notices with regard to ship reporting,
navigational warning system, towing and voyage permission guidelines and
mandatory inspection by Mercantile Marine Department of ships loading Iron
Ore fines in monsoon months.

(d) and (¢) The information is given in the Statement.

Statement

Environmental security of Indian waters — framing of National
Shipping Policy, if required

The Government has ratified International Conventions to prevent pollution from
ships and the relevant provisions have been enacted in the Merchant Shipping Act
(M.S. Act, 1958. Additionally, following are the International conventions that are under
consideration:—

1.

The Bunker Convention 2001 that deals with mandatory insurance to deal with
compensation from pollution from bunker oil from ships is under consideration
for ratification by the Government of India.

Limitation of Liability for Maritime Claims (LLMC) Protocol 1996, that deals
with enhancing the existing limit of claims from ships prescribed in the LLMC
1976 convention is under the consideration for ratification by the Government
of India and

The Wreck Removal Convention 2007 that mandates the owners to have a
mandatory insurance cover for wreck removal when such vessels becomes the
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wreck anywhere in the coast of India including territorial eaters and EEZ, is
under consideration for ratification by the Government of India.

Further, following are various existing national legislations to secure the
environment in or around the coast of India under Part XI of M.S. Act,
1938.

(@) Sec. 356 (C) deals with provisions for issuance of Pollution Prevention
Certificate to (IOPP) Indian ship.

(b) Sec. 356 (E) deals with requirements for construction and equipment in
ship to prevent pollution.

(c) Sec. 356 (F) deals with requirement to maintain record book on ship.

(d) Sec. 356 (G) deals with Inspection and Control of Oil tanker and other
ships for prevention of Qil Pollution.

(¢) Sec. 356 (H) deals with Obligation to inform contravention of provision
of MARPOL 73/78.

(® Sec. 356 (I) deals with Obligation of the ports and places to have
reception facilities for oily residues in accordance with requirements of
MARPOL convention

(g) Sec. 356 (J) deals with Powers of Central Government to give a notice to
owner, etc., of polluting ship

(h) Sec. 356 (K) deals with Powers of Central Government to take measures
for preventing or containing pollution in case owner fails to fulfill his
obligations prescribed under 356 (J).

(i)  Sec. 356 (L) deals with Power of Central Government to give directions
to certain ships to render certain services and for the purposes of
containing pollution.

(G)  Sec. 356 (M) deals with Collection of Oil Pollution Cess from ships
discharging oil in Indian ports for contingency oil pollution response
measures.

(k) National Oil Spill Disaster and Contingency Plan (NOS-DCP) under the
Indian Coast Guard deals with marine environmental preservation,
protection, and prevention and control of pollution in the maritime zones
of India.

(1) India is a party to 1992 CLC convention which requires ships carrying
oil in bulk as cargo with quantity above 2000 tons to maintain insurance
cover to deal with compensation matter in the event of oil pollution.
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(m) India is a voluntary member of International Oil Pollution Compensation
Fund 1992 which deals with compensation and payment for mitigating
measures when CLC 1992 provisions are not adequate. These provisions
have enacted in M.S. Act, 1958.

In view of above existing legislation under the statute and proposed provisions, a
need for a policy is not felt. Moreover, shipping being an international industry it is
therefore governed by International conventions and hence focus is on carly ratification
of conventions and better compliance.

Development of Vadinar Port

3098. SHRI KANJIBHAI PATEL: Will the Minister of SHIPPING be pleased to
state:

(a) whether it is a fact that the State Government of Gujarat has requested for the
development of Vadinar Port in joint venture between the Government of Gujarat and
Kandla Port Trust;

(b) if so, the details thereof and the reaction of the Central Government in this
regard; and

(c) if not, the reasons therefor?

THE MINISTER OF SHIPPING (SHRI G.K. VASAN): (a) to (¢) Yes, Sir. The
Government of Gujarat requested the Union Government to develop Vadinar Port as joint
venture. As Vadinar is a part of Kandla Port Trust, which is both financially and
technically capable of taking up any kind of development at Vadinar, hence, it has
been decided that the development of Vadinar Port will be taken up by the Kandla Port
Trust.

Implementation of NMDP in Tamil Nadu

3099. SHRIMATI JAYANTHI NATARAJAN: Will the Minister of SHIPPING be
pleased to state:

(a) whether the National Maritime Development Programme (NMDP) has become
operational in the country;

(b) if so, the details thereof;,

(c) the projects which have been envisaged for the three major ports of Tamil
Nadu under NMDP, port-wise and project-wise; and

(d) what is the present status of each of these projects?

THE MINISTER OF SHIPPING (SHRI G.K. VASAN): (a) and (b) The National
Maritime Development Programme (NMDP) has become operational. It includes all
projects which are under implementation as on 1.4.2005 or are likely to start till

182





